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CE^ITRaL AfynWlsTRATI UE TRIBUN aL p rin cip al bench

0 ft No. 633/1996

New Delhi: dated this the day of August, 1998^

HON »3L E M R. S. R, AOI GE, UI CE CHaI RT'l AN ( a) .

Rishi Pal s/o Sh,,Rid<a Singh,

f^o Vill-Kazi Shore,
P ,0 Haampur Buzurg,
Oistt, Bi jno5'e(LIF) /^plicant.

(By Advocate: Shri U. Sri vesta v/a)

\fersus

Union of India through

1, The General Manager,
Northern Railway, Baroda House,
Neu Delhi.

2. The Ci visional Railway Manager,
Northern Railway,

.  Moradabad (IP) ......Respondents,

(■By Advocate: Shri R.L.rjiawan)

HON «BLE MR. 5. R. AOIGE VICE CHfll FM nN (.fl) .

Applicant who belongs to S. C. Oornmunity

impugns his transfer from Chan do ur Siau to Bijnor,

2. I have heard applicant's counsel Shri U, Sri vasta\

and respondents' counsel Shri' R,L. Qhauan. ^

3. Shri Qhawan has very fairly conceded that

applicant's transfer from Oiancbur Siau to Bijnor

was ordered pursuant to the Tribunal (p. rin cipal Bench

Neu Del hi ( Sin gl e)'s judgment dated 26,9 . 97^in Oa
No.2244/97 Shri Rafique 'ds. G.M.Northern Rgiluay
& 0 rs. directing respondents to, consider the

representation of Shri Rafique.for his transfer

from Bijnor to ChancjDur Siau, Applicant being the
juniormojst Trolleyman posted in Chanctiur Siau has
been transferred to Bijnor to make room for Shri
Rafique, Shri Dhawan has however contended that as both
ChandDur Siau and Bijnor lie in UP State, this Bench
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has no jurisdiction to entgrtain the 0 A*-

4. Applicant "is gsssntially assailing the

annsr in ghich respondents haua implsnented the

Tribunal's (p rin cip al ( Singl ejSen ch judgment dated
/

26.9^97 in OA No,224V97» That judgment had noted

that Shri Rafique's representation uas p lading

with Respondent No, 1 (G'.M,Northern Railway, Neu

Delhi) and the Oa was disposed of with "a direction

to Respond^t No,1 to dispose of that representation

by a speaking orderl In the present Oa also

Respondent Wo.l is Gfl, Northern Railway, New Delhi

who will hav/8 to take the ultimate decision in

the matter,' and hence the plea of lack of jurisdiction

is rejected#

s

5. Cbming to the merits of the O a manifestly

applicant has been displaced only to make room

for shri Rafique# Ijnile Shri Rafique may no doubt

have been facing hardship and inconvenience while

ke^Ding his family at Chanc^ur Siau and coming to

Bijnor every day to att^d to his duties, that

cannot justify applicant being displaced to make

room for him, even if applicant is the juniormost,
unless such transfer is a part of a general chain '

of transfers which dDes not appear to be the case

here#
\

6. In this connection Shri Srivastava has

invited my attention to Rallu/ay Board's letter

dated 24.i2.85 (Annexure-A/2) uhich state that subject
to exigencies of service, employees belonging to

SC^rST categories should be transferred very rarely
and for strong reasons only. it cannot be said '
that applicant's transfer merely to accommodate
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Shri Rafique is a reason so strong or to rare as
to justify the transfer . It would haue be^

another matter if applicant's transfer uas in

accordance with a policy decision,or a part of

argeneral; chain of transfeffj but that'is obviously

not the case here#

7. In "the result, the OA succeeds and is allowed*

.(^plicant's transfer from Chandjaur Siau to Bijnor

is quashed and sgt asi de^^ No costs*

(  S* R. AOIGE )
yicE chaiftiamCa).
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